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ORDER 

 
PER BHAVNESH SAINI, J.M. 
 

  This appeal by Assessee has been directed 

against the Order of the Ld. CIT(A)-6, Delhi, Dated 

11.05.2017, for the A.Y. 2013-2014, challenging the 

disallowance of Rs.22,98,107/- on account of community 
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development and welfare expenses. The Ld. CIT(A) following 

his Order for the A.Y. 2012-2013 confirmed the addition.  

2.  Learned Counsel for the Assessee at the outset 

submitted that similar issue in the case of assessee have 

been decided by ITAT, Delhi E-Bench, Delhi for the A.Y. 

2012-2013 in ITA.No.603 & 777/Del./2017 vide Order 

Dated 15.11.2019 in which the Tribunal has deleted the 

similar addition and appeal of assessee has been allowed. 

Copy of the Order of the Tribunal Dated 15.11.2019 is 

placed on record.  

3.  After considering the rival submissions, we are of 

the view that the issue is covered by the aforesaid Order of 

the Tribunal in the case of assessee for the A.Y. 2012-2013. 

Since the Ld. CIT(A) has followed his Order for the A.Y. 

2012-2013 for the purpose of dismissing the appeal of 

assessee and has not given any other independent reasons 

and his order have been set aside by the Tribunal, therefore, 

the issue is covered in favour of the assessee. Following the 

Order of the Tribunal for the A.Y. 2012-2013 (supra), we set 



3 
ITA.No.4590/Del./2017 NTPC Electric 

Supply Company Ltd., New Delhi.  
 

aside the Orders of the authorities below and delete the 

addition. Appeal of the assessee is allowed.  

4.  In the result, appeal of Assessee allowed.  

         Order pronounced in the open Court. 

       Sd/-                                            Sd/-       
      (O.P. KANT)      (BHAVNESH SAINI) 
ACCOUNTANT MEMBER          JUDICIAL MEMBER 
 
Delhi, Dated 20th January, 2020 
 
VBP/- 
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// BY Order // 
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